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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0,A.No, 1086/94 | Date of Order: 25.4,97
BETWEEN 2

G.3rinivas s+ Applicant,

AND

l, The Divisional Engineer,
Telecom R.E.Project,
6-1-.284, Padmarao Nagar,
Secunderabad -~ 500 025,

2, The Telecom Ristrict Engineer,
Adilabad, - .

3. The Sub-Divisional Officer,
Telecom, Warangal,

4, The Union of India, rep, by
the Chief General Manager, Telecom,

Hyderabad - 500 001, . <. Respondents,
Counsel for the Applicant .o Mr,Jogender Singh
‘ . for

Mr.,JdV.lakshmana Rao

Counsel for the Respondents ee Mr,N,R.Devraj

| CORAMg

HON'BIE SHRI R,RANGARAJAN ; MEMBER (ADMN,)

HON'BLE SHRI 3,3, JAI PARAMESHWAR 3 MEMBER (JUDL.)

X Oral order as per Hon'ble Shri R.Rangarajen, Member (Admn,) X

- -

Heard Mr,Jogender Singh for Mr.J.V.lakshmana Rao,
learned counsel for the applicant and Mr,N.R.Devraj, learned

standing counsel for the respondents,

24 The applicant in this OA was engaged as casuazl mazdoor
initially in the R.E.Project in the year 1987 and he worked

for 212 days in that year, 1In 1988 he worked for 273 days




“‘."
e 2 LR ]

in that unit, He was not engaged during the period 1989,
1990 and 1991, 1In the year 1992 he had put in 61 days of
service and in 1993 he had put in 151 days of service:ﬂ?i!ssi

can be sSeen from the annexure to0 the letter No, A~7/DERE/&D/
93~94, dt; 10,12,93 (A-1 ) ¢ Thereafter the applicant was k¢ :
engaged in Warangal as a dischargqicasual ;&gg%r—ﬁﬁem—Warangai

as can be seen from the letter No, A~7/DERE/SD/93-94, dt,17,1,94

\A&=2 ) 4 db OMRTOLT  wiew v rasw e omen - oo -

Telecom District Manager, Adilzbad was also addressed by the
Director Telecom R;E; Project by his letter No,A-7/DERE/SD/
93-94, dt, 20,4.93 (A~2) to engage him in Adilabad division,
In that letter it is stated that the applicant had worked 515

days in Adilsbad division in the R.E. Project,

3. This OA is filed praying for a direction to the respondents
e = ™ e T

= =

Telecom Engineering Services by re-engaging his service immediatel;

4, No reply has been filed in this OA, However the learned
standing counsel for the respondents under instructions Subndtteﬁn
that his case will be considered in accordance with the rules

if he is eligible tO be re-engaged, Howeser £;0m the faects of
this case it is seen that the applicant is hailing from Adilabad
area and hence he feels that he should be engaged in Adilabad
division, It is also seen that the applicant had put in 515 q§ys
of service in the R.E. Project in Adilabad Division, Hence Q;g;h
will not be out of place if a direction is given to the respondent
to re-engage him in Adilsbad division if there is work in prefe-
rence to those retrenched casual labours who had put in leséthen

-~
515 days of work and alsqL?reference tofpeshers from the

open market,
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inconsonance (Wt
Se The above direction is also ( A=t the interim

direction given by this Tribunal dt. 5,9,95,

6. In view of what is stated above R-2 is directed to

re-engage the applicaﬁt as & casual labour in his unit if

there is work and there is need to re-engage the casual labours

in preference to the retrenched casual labours who ha§kput in

less than 515 days of work in his unit and also in preference
me~— +ha Anen market,

Te The OA is ordered accordingly, No costs,

/%QWAWJJf/“/ hNL’/A%’

( R RANGARAJ2N )
Mermber (Adm-)

Dated: 25th April, 1997 ‘ /ﬂ

A - : ’
s )/ - ( Dictated in Open Court ) T
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